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• 	 CENrRAL AQMINISTRATIVE TJUJNAL:GJWAHATI BEI'CH, WWAHATI 

ORIGINAL APPLICATION NO. 2- OF 1995. 

. * .........._..1.*. . . .') T?y*)....• . • * • . . . . .. ...........4PPLICAI\JT(S ) 

Union of India & Ors,.... 	 - 	RESPONDENT(S) 

For the Applican±.$) ... 	Mr.B.K,Sharma 

Mr.S.C.Biswas 

Mr K. Bhatt acharyya 
/ 

For the Respondent(s) 	Mr.A.K.Choudhury, MdhC.G.S.C. 

OFpIC ENOTE _1 

144-95 	 Mr.B.K.Sharma for the applicant. 

.A.K.GoudhuryAddl,C.G.S.C. for 

respondenti on notice. 
• 	 •to 

LeaveLjoin in single applica-

tion granted. In view of pending O.A. 

No.168 of 1995 application admitted. 

Respondents to file written statement 

on or before 13-11-95. Pending further 
* 	 ordr the operation of the order con- 

ta1n14- letters dated 26-7-95 and 

31-7-95 is hereby stayed. Liberty to 
/ 	

S 	 respondents to file show cause and 

• 

	

	 seek modification'.as advsed. Retun- 

nablc on 13-.1195. 

Adjourned to 13-1I-95 

• 	 - - ------ 

'cw 

- 	
Vice-Chairman 

lm- • 	Mem 

* 	 .• 

( 

•• 
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Y) 	/ 
O.ANO.J9/ 95 . 	 - 

14,11.95 	Mr B.K.Sharma for theappli- 

cant. 

Mr A.K.ChOUQhUtY,Add1..G.S1C 

for the respondents. 

At the request of learned Addi. 

C.G.S.0 time granted for written 

stateuiant. 

journed for orders to 

8.JJ.996, 

• Vice-Chairman 

- 	 I 	 - 

- 	 I 
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O.1-0NO01 2—/199 	• 

8-1-96 
2:rB.K.5harrna for the ap1icant. 

Ir.A.Kdl.CGbSCO :0r ..he responcnts. 

2 djourned ::or orrs t. 9-2--96 

Liberty to file 

Vice-Chairman 

im 
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19_296  l,C.Ge° 	for 
ChoUhU :y 

listed for 
the rspOfl 	flt. 

ba 

hearing on 25-4° 

vice-Chairman  
i1ember 

irn 
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O.A.No.  

'0 

JLA 

0 J~ 

\J 	L- 

00 

25.4.96 Mr A.K. Chou1hury, learned Addi. 

C.G.S.C. is present. 

Mr S. Sarma is present for Mr B.K. 

Sharma, learned counsel for the applicant. 

Written statement has been filed. 
O.A. ready for hearing. 

List for hearing on 7.6.96. 

- 	 MeC 
nkm 



O.A 

7.6.96 	Mr. K.Bhattacharjee for the applicants. 

Mr. 	A.K.Choudhury, 	Addi. C.G.S.C. 	for the 

respondents. 

Hearing adjourned to 25.6.96. 

k 
Member (3) 	 Nrnber( 14) 

trd 

25.6.96 	t*.  .thattacharJee for the ppUant. ! 

dI C .C,s.c for the reaponents. 
14t for hearing or 5.7.96 )fore Sing2.e 

I,nch. 

IPQ 



O.A.No. f9.27'5 

5.7.96 	Mr K.Bhattacharjeé for the applicant. 

hr A.K.Choudhury,Addl.C.G.S.0 for the 

respondents. 
ibmissjon 

of both the counsel heard 

and concluded. Judgment reserved. 

Mehiber 

H 



+ 	 O.A. No. 

OFFICE N(YL'ES 	 DAlE 	 CCXJRT' s ORDER 

12.7.96 Mr.A.K.Choudhury, learned Addl.C.G.S.C. present 

and informs that Mr. K.Bhattacharjee has some 	H 

personal difficulties today and requests for 

listing the matter in next week. 

List on 17.7.96 for hearing ('For being 

spoken to'). 

M6 ~e—r 

trd 
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O.A.No.192/95 

17.7.96 	 Learned counsel Mr K.S. Bhattachar'jee 

for the applicants and learned Addi. C.G.S.C., 

Mr. A.K. Choudhury for the respondents. 

In the course of submission during the 

hearing of this O.A., iearned 6ounsel Mr 

Bhattacharjee appearing for the appliáants in the 

O.A. had placed reliance among otIers on the 

following orders of the Gu 1wahati Bench of the 

Central Administrative Tribuflal in suport of his 

contention that Special. Compensatory (Remote 

Locality) Allowance is admissible smultaneously 

with the Field Service Concession to the civilian 

employees working under the Military Engineering 

Service: 

Order dated 29.3.1994 in O.A..No.480/89 

- D.B. Sonar and others -vs- Union of India. 

Order dated 30.8.194 in O.A.No.174/93 - 

Satish Ch Omar -vs- Union of India. 

After the hearing was over it was noticed 

that the order dated 25.4.1996 passed by the Hon'ble 

Supreme 	Court in 	SLP 	(CC 	No.1820 	(in 	Union 

of 	India 	and 	others 	-vs- 	113. 	Sonar 	and 	others) 

arising 	from 	order dated 	17.11.1995 	of 	Guwahati 

Bench 	in R.A.No.3/95. in O.A.No.48(G)/89 had been 

received. 	This order could not be discussed during 

the 	'course 	of hearing. 	Hence 	in 	order 	to 	give 

opportunity 	to the 	both 	the 	sides 	the 	O.A, ::has  

been placed for being spoken to. 

After hearing 	the counsel 	for the parties 

it is ordered that the judgment in the: O.A. already 

heard 	will 	be delivered 	after 	receipt 	of 	the 	final 

order from the Honhle SuprOme Court in the above 

fllentlQned SLP, namely, 	Unin 	of 	India and others 

-vs- D.B. Sonar and others. 

Copy of 	the 	order 	may 	be 	furnished 

to the counsel for the partiek 

4- 
Member 

nkm I 



O.A.No. 

	

25.6.97 	None present. List for hearing o6.8.97. 

(4iç- 
p 	

Member 

nkm 

t 	2 ' 

7d 

	

20'897 	Heard Mr.K.Bhattacharjee for 

the applicant and Mr.A.K.Choudhury 

learned 'ddl.C.G.SC* for the respózdents. 

Counsel of both sides have 
completed their submissiOns. Hearing 

concluded, Judgment. reserved. 

I 	 Meir 

pg. 

Judgment and order pronounced. 

plication is disposed of in terms of 
10-9-97 

the direction contained in the order as 

to costs. 

X14e5er 
pg 



0A.No. 168 of 1995. 

Sri Tikendrajit Brahma & 23 others . . Applicants 

-Versus.. 

Union of India & Ors. . . . Respondeits 

C.A.No. 183 of 1995. 

Sr 	Grigadhar Kalita & 18 others . 	. . )pp1iants. 
• 	-Versus- 

Union of India & Ors. . . .Respóndents 

O.A.Wo. 184 of 1995 j 
Sri B&ikuntha Das & 14 others . . . Applicants 

-Versus.. 

Union of India & Ors. . . .Respondents 	
4 

O.A..No.185 of 1995. 

Sr.L PdRa2ak & 11 others . . .Applic1tss 
- Versus - .1 

Union of India & Ors. . 	. . Responents. 	H 

O.A.No. 186 of 1995. I  

Sr.i K.K.Choudhury & 26 ¶thers . 	. 	. Applicants'•. 

Versus - 

Union of India & Ors•. . . . Respondents. 

O.A.No. 187 of 1995. 

Sri Tapeswar Singh & 16 others . . .Appiicarits 

Versus - 

Union of India & Ors. . 	. . Respondents. 

2 

('.A.No. 188 of 1995. 

Sri Prern KUmar Baishya & 23 others 

Versus 

UlLion of India & Ors. 

O.A.NO. 189 of 1995. 

Sri Mahendra Kurnar Das & 21 others 

- Versus 

Union of India & Ors. 

• • .Appiicants 

• . . Respondents 

• • .Appiica• ts 

1. 	) 	•: 
• . •Respondnt 

contd ... 2 

t 	t 
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7 	 - 
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- 0.ANo4940 of.(  1995. 	 - 	- 

.' •- 
sri NaendaPáfl4èfrothers.. 	 . ,pplicants 

1 At  
-V 	

All 

• .:V -.  

-. 	 . 	 V. 

•-V yV.VV  
- V .... 

1represee&bhe SeCretarY 
the vtfXndia, Ministry of 
Defence 	gie*..i.chief Bra 
Army 

2 The iiefKngieer  
Eastern ComnandHeadquar ter • Ca].c'.z ta. 

I 3. Garrison,rngine er, 
859 EngineérWorksSectiOfl tat 
C/a  

V 

	

	 4• Contrb liar Cf Defence: counts, 
Gaubati . 

	

o.A.No.I91 of .1995. 	. V  

&j Rajat Kanti Dey & 24 others 

- Versus- 	. 
1 • Union 	 V 	 . 	 V  

2 • The Cj 	ineer.. 
Eastern Command, 
H.Q. Calcutta. 	V 

Respondents . 

• . .:licant. 

M 

'Ii 

- V  

I 

859 	iñeeri1ôrks Section. 	- 
- 	- C/o 99 Xft 4R. 

-V  -, 	- 	-- 	 --c--V 	 -VV  

4. Controller of Defence Accounts, 
Gauhati 	 - 	- 	' 	-V  • • S 

Respondents,  

o.A.No.192 of 1995. 

Sri Jugal Dás&24 others . . . applicants 
V  

-Veis'. 	V  V  

 Union 	di  

 The Ch1éEnineer.  
EasternOrn and R.Q. 	. 

V 	V  Calcutt.,..;  a 

 Garrison 	ngineer.  
859 	gnè€r .Works Section 	V  - 
do 99V 
	

V 

 Controller of Defence 	cccunts, 
Gauhati. 	. 	 V 	 V . . .Respondents 

O.A.M. 193 of 1995. 
V V  

Sri Ananda 	h• Sarma & 22 others • • 	• )pp1ic ants 

1. Urion of Indj 

2 • The Chief 	ng1n'er 	r - 
Eastern dndD -$Q.  
Calcutta. - 	 - 

'I 
3. Garrison Engineer. 	, - 	 - 

859 Engineer -tork 	section 	 - 	 , I 
do . " PO 

YI 

- 

0 



• 	
•• 	• 	• 

O.A.No.194 of 1995 

Sri A.nil Cb. Sarkar & 23 others. . . . Applicants. 

-Versns- 

1 • Union of 	India 

 The Chief Engineer. 
Eastern Command H .Q. 
Calcutta. 

 Garrison Engineer. 
859 Engineer Works Section. • 
c/o 99 A.P.O. 

 Controllór of Defence Accounts 
Gauhati. • . . Respondents. 

O.A.NO. 1950f 1995. 

William Sn.tth & 21 others . .. Applicants. 

Versus 

.1. Union of Xndia 

 The Chief Pagineer. 
Eastern Command H.Q. 
Calcutta. 

 Garrison Engineer. 
859 Engineer Works Section 
C/O 99 A.P.O. 

 Controller of Defence Accounts v  
Gauhati ... Respondents 

O.A. NO. 196 of 1995. 

Sri Someswar Bhuyan & 24 others 1. ... 	Applicants 
Ver8us 

 Union of India 

 The Chief Engineer. 
Eastern Command H.Q. 
Calcutta. 

 Garrison 	Engineer, 
859 Engineer Works Section c/O 99 A.P.O. 

 Controller of Defence Accounts. 
Gauhat..t 

O.A.Wo. 197 of 1995. 
Sri C.K.Janardhar & 24 others . . . Applicant 

-Versus 

lunion of India & Others . . . Respondents 
 The Chief Engineer, 
Eastern Command H.Q.,Calcutta. 

 Garrison Engineer, 
859 Engineer iork$ &3ction c/o 99 APO. 

 Controller of D3fence Accounts 
Guhati. . . Reoncents 

/ 

&dvocaLoa for all the 	licants s 5ri X.,hra & 
EJttachrJee 

Advocate gor all the. respondonts : Sri r0K0Choudhury, 
ddi QCOGO S,C. 

cotd•004 
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4
0  

G.L.SANGLYINE,ADMIRTM. :•. 	jjt- 	 ! Hi' 
'- 	 - 

The applicants in 'tie aie1 mentioned 16 (sixteen) . 	fr 
Original Applications:, are. em lcjjre'esinder the Military :'.. 

&igineering Service and postedin 	ious places in the - 
'.. 

State of Arunachal Pradesh. perdissibn to submit combined .•. 

applications had been granted . F$4 and law involved in 

these applications are same and thérefore. for the sake - 	. 
of convenience the Original Applications are disposed of 

by this common order.  

2. 	The Special Compensator(Remote Locality) 

Allowance was paid to the De fñde pivilian employees 

posted in the NEWLY DEFINED FIELDREAS and MODIFIED 

FIELD AREM with effect from '1.4.1993 vide Ministry of 

Defence No .8/37269/AG/PS-3 (a)/165/D (pay/Services) 

dated 31.1.1995 asfollowa.,*.-'- 	. 
' 'D • 	.....- 

 

Defence civ1ian employees serving :  
in-the newlj defnè id -fie id areas wi 13. 
continue to bè êtended theconcession-
enw rated in Aiuxure 'C • tovt 
letter 'No.A/0258,6/AG/PS 3(a)/97-5/D 
(pay/Servjces)tdt25 Jan 64. Defence 
civilians 'employees serving in Newly :  
Defined Field' ArEas will cont'inueto 
be extended tt concessions enumerated 
in Appendix . -f-B' tO Govt letter. No. - . p,.:. 
257 62/AG/PS 3(a )/146S/2/D(Pay/S6rviôeH'): 
dt 2nd March 1968.  

• ii) In addition 	above, the Defence 
civi hans employees serving in 'the 
newly defined Field Areas and Modified. 	: 
field areas wil]. be entitled to payment 
of Special Compensatory (Remote Locality) 
Allowance and other allowances as 
admissible to defence civilians -as per 
the existing instructions issued by 

	

this Ministry from time to time 	 t 

The date of effect of the above prer was substituted 

by corrigendum No.B/37 269/AG/P$-3 (a)/1862/D(Pay )/Services) 

dated 12.9.1995 as below : 
-- 	• 	,. 	'.- 	.. 	' 	. 	-" 	' 	- 

?These orders wfll come into force 
'w.e.f the dateof,issue of t,"letter - 

contd... 

'1 
H I 

L I  
I 
H 

J 	-, 

I 



name - 	
no recovery will be made on account 

• 	... 	of concessions like free rations/free 
• 	 single accoirunodation etc. already 

• 

	

	 . availed, of .by, Defence Civilians as part 
of Field Service Concessions from 
1.4.93 to 31.1.95. Similar].j, no payrnent 
on account otSD./SCA/SCA(RL) will 	Y t 
also be made from 1.4.93 to 3O.1.95.., 

Further amendment had been made to the letter dated 

31.1.1995 above vide Ministry of Defence letter No.8/ 

37269/AC/PS'.3 (0/7800D(Pay/servjcea) dated .17 .4.1995 

insofar as it relates to employe 	st.ed 1 n the Newly 	.• 

Defined Field Areas andnèWlydefined Modified ,)Pield Areas 
asbelows 
• 	 fle Defence Civilian employees, serving 

in the newly defined modified Field 
areas,will continue to be entitled 
to the Special Compensatory (Remote 
LocaLtty) Allowance and other allowance 
as admiSsible to defence Civilians, 
as hithertof ore, under existlig 	- 
instructions issued by this Ministry. 
from time to time. However$n respect 

• 	 of Defence Civilians employees in the 
newly defined Field reae,. ecial.. 
Compensatory (Remote Locality) )J• low- 
.anàé and Other allowances are not. 	. 
concurrently admissible alongwith  
Field 5ervice Concessions .. 

3 • 	Heard Mr K.Bhattacharjee, learned counsel for the 

applicants in each Original. Application and Mr A.K. 

Choudhury, learned Adl.c.Q.s.c for the respondents. The 

applicants are Defence civilian employees posted in 

various places in Arunachal Pradesh and according to the 

respondents, the applicants were enjoying Field Service 

Concessions facilities (FSC for short), narely, Free 

Ration, Free Single accommodation etc. provided by the 

respondents. Therefore, in terms of the aforesaid letter 

dated 17 .4.1995 they are not entitled to the payment of 
(3 

Special Compensatory (Remote Locality) 1lloance, SCAfor 

short, in addition 	FSC. Accordingly the amount of SCA4) 

paid for the period from 1.4.1993 to 31.1.1995 tias not 

contd... 6' 



, 	 I 
:-zPX 

j1t .. 	-J. '. 
admissible to 'temand' was ordered tobe recovered. 

1 

P 	Learned counse 	KBflatar3ee suD U 	Ud- 

contention of the respondent 	is not sustainable. In S.C. 
7 1 

nar vs. Gatrison EngIneer (1995) 30 ATC 7-63, the 

Tribunal had held that SA 3?s admissible iii addition to- 
0 	 • , 	 L 	 • 	 - 

.. 	t: 

FSC. In many other cases such 1 as O.A.NO.124 and 125 of 

Ij 
1995 etc • Defence civilian employees posted in Nagaland 

:- 	 • 	the Tribunal had allowed payent of SCA.Purther,ifl 

Union of India & others vs. B.Prasad. B.S.O and others, 

1997 SM (L4&S) 1055. the Hon'ble aipreme Court had held 

H 	 that upto 17.4.1995 SpecialAity Allowance and Eieid 

Area Special Compensatory (Remote locality) AlidWance 

are admissible together. Thuthe applicants aret 

entitled to payment of 	44 
4. 	The cause of action arose out of the order 

- - 	No.Pay/O1 dated 26.7 .l995isèd by CflA. - çuhat5 	that 

is Controller of Defence kcounta, Gauhati and the, 

c I 
order dated 31.7 .95 issued by the Accounts Of ficer of 

the Area Accounts office,'Shillong. Z tussle wargoing 

on between the administrative authorities of th'c 

respondents 1 to 3 in one hand and the Audit and Accounts 

authorities on the other over the question of payment 

AO 
of $AalongWith P. The CDA, Owuhati wrote in:his 

No.Pay/O1 dated 26.7.95 : 

"In view of pending c3arificat.i9n 
regarding application of provi8ions 
of min of Defence letter dt.31-1-95 
and 17-4-95 payment on accountof 

A(RL) for the period 1-4-93 onwards 
already made is irregular and unau- 
thorisedad requiring recovery in 
lumpsum from the ensuing pays blls 
without . any consideration and inti- 
matedtd'his. AO •8hi1long has 
already.beeri instructed tô effect 
recovery,tn lump-Sum. 

-- - 	 - 	 - 	 J 



....As perHiztofL)ef letter, 1date&j.3-1-95 : '-deitain -A.red f '1Arunachal Praaesh have been1. 
fl 	 'classifid.bOthPie1d and Modified FieldArea 

as well0 Please izitiniate specif.]ciuthority 	I 
- 1 ,c1assifying youoffice location in Modified 
• 	fje1d r6,1Iflated Inmodified fldea 

facility ofF8ç•rnay be stopped ±orthwith:ah 
recovéry If àz'ijr .frorn 1-2-95 on ácc(Xünt  6f host 

• 

	

	•of Free Ration/Single a ccommodat ion may be t .: 
effected befóe11owing SCA(.RL). . 

In uture.ádvice ofjour AAO CE.on-fiflcial 
.......atter may Thvëiable be acàepted o àvoi&àny 

has arisen now" 

The Accounts Officer, .Shillong followed it up as below: 
- 	' 

The recôvëries.taay please be effectedfrocñ. 
the concerned 1 .Thirected involvedlnthe' 
followingbil1 to comply will e diretive 
of the COlt Guwahati. 

01/Cash/30 dt.29-5-95. 
O1/Cash/31 dt. 29-5-95. 	- 
02/Cash/73 dt. 27-5-95. 
03/Cash/53. dt 17-5-95 	• 
05/Caéh/19 at. 26-5-95 
01/Cash/71 dt.30-6-95 	.. 

The sy y bill bearing voucher NooOl/CaSh/ 
J. 	 69 dt. 29-6-95on account of payment of SCA.(RL) 

is returned tjnssed for the reason stated 
ahove. 

Operation of the above. 	.orders have been stayed by, 
• 	.- 

the Tribunal at admission: of the present originl appli-

cations. 	. 	. . 

S. 	The decision of the Tribunal in S.C.OmartSup) 

was based on the its deision in D.B.SonatTand oth'ers.. 

SIJP No.17254 of 1995 filed by the respondents was dismi-

ssed by the Hon'ble Suprane Court on 24-7-1995 with 

liberty to file Review Application. Review Application . 

i .  
No.18 of 1995 filed by the respondents was dismissed 

by the Tribunal on 20-11-1995. DaBoSonak and others )  

RA 3/95(O.A.48/89)afld RA 4/95(GA 49/89), and some of the 

other cases referreá to by .:r.K.Bhattacharjee wer 

subject matter in Union of InQia and others vs. 

B.Prasad, B.S.O and others(Supra). The aforesaid I 
letter dated 17.4.1995 was under consideration . I 

by the Hon tble Suprne Court in that case. The. I i 
iion'ble Suprne Court had held in the Order dated 

_II_!0 
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17.2.1997 in that case ­that uptp 1'..l995 the en!pl 

are entitl.ed to both the Special Duty Allowance and 

the Field Area Special Compensatory (Remote Locality) 

Allowance and thereafter to only one Special llowance 

in terms of the aforesaid order dated 17 .4.1995 .Purther, 

as regards payment of Special 1)ity Allowance to Defence 

clvi ilan employees posted in Field Areas and In Modified 

Field Areas. -the Government was -  directed by the Hon'ble 

.ipreme Court to modify the.. order dated 17 .4.1995 and . 

issue the necessary corrigendum. It was also directed - f 

that Union of India is not entItled to recover any ,  

payments made of the period prior to. 17.4.1995. In the-. 

impugned order No.Pay/01 dated 26.7 .1995 the CDA had 

referred to the letter dated 13.1.1995 issued by the 

Ministry of Defence classifying certain areas of AXuna-

cha). Pradesh as Field Areas and Modified Field Areas 

and sought clarification as mentioned therein • Mr A.K. 

Choudhury, learned Addl.C.G.s.0 submitted that classi 

fications of areas were made under letter dated 13.1.1994 

and not dated 13.1.1995 • Mr K.Bhattacharjee submitted 

that the applicants were posted in Modified Field Areas. 

Apart from this clarification, the CDA also sought 	. 

clarification regarding the aforesaid order dated 

17 .4.1995. The impugned actions of the CDA and the 

Accounts Officer were taken by them pending clarification 

of the order dated 31.1.95 and dated 17.4.1995 by the 

authorities under the respondents No.1 to 3 From the 

impugned order No.PM/1/306-CI dated 31.7.95 issued by 

1 ; 	
Area Accounts Office, Shillong the recovery ordered 

to be made relates to the payment of Special Ccmpen 

satory (RL) Allowance made from 4/93 to 1/95 through 

contd..9 
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the vouchers mentioned therein. In some of the original 

	

4 	 applIcations under consjderaon however, the CD, 

Gauhatj was not mde a respondent while in all the 

	

'H 	 Original Applications the Accounts. Officer, AreaAccounts 
Office, Shillong .watnot made a respondent. In t)ie facts 

and circumstances stated above the respondents 1to.3 

are directed to communicate to the CDX, Gauhati the 

clarifIcajons souht for by him in the impugnedorder 

dated 26.7.95 as mentioned above as SOOn as it may be 
possible. On receipt of the communjcaUon from the' 

respondents the CDA, Gauhati shall take appropriate action 

immediately. Till such action is taken by him, the 

operation of the Impugned orders in each Original 

Application shall remain suspended. 

With the above dIrecons, the original ãpplica 

tions under' consideratIon are disposed of. No order as 
tOCOt. 

Sd/1.. MEMBER (A) 

'H 
H 
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[ 	 IN THE CENTFUL ADMIIETtATIVEc; BUNAL GA 
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TI BNCH 

Original Ap, plication No. \9 of 1995 

IN TFE MATTER OF.: 

- 	 Sri Jugal DaS and Ors. ... pplicants 

Vs 

Union of India and rs. 

- 	 .... Respondents. 

It is respectfully submitted for the 

applicants. 

10 	That the applicants have submitted a joint petition 

seeking relief of payment of allowances and service benefit 

as adminble to civilan central Government employees in 

terms of office memoranda dt. 14.12.3 8nd 1.12.88 oft he 

ministry of Finance ( Dptt.of Expenditure) of Govt.of India. 

2. 	That from facts of the case, it would be clear 

tht all the application have a common cause and interest 

1 

	

	

in it and as such the joint application deserves to be 

entertained as provided by rule 4(5) of the procedure rules. 

In thse premises it is prayed that the Honble 

Tribunal maY be graciously uleased to permit filling of 

single application by all the applicants jointly for end s 

of justice. 

CW4 
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LPPENDIX : 

- 	 FORN: 

FORMI: 

iFPLICiTIuN UNDER SECTI N 19 OF THE 1D1D!INS2ATIV TFIBUNL 

• 	 £CT : 	195 

Title of the case: 	Jugal Das, & urs. 

Applicants. 

_ ITS - 

Union of Iria & 0rs. 

Respondents 

I N D E X 

Sl.No. Descripion of documents relied upon p a g e No. 

application 	 1 tâ. 9 
Annexure J : copy of letter dt. 26.12.95 	1a to i t  

nnexure B : Letter dt. 31.7095 	 1_ 

Annexure C : Copy of memo dt.' 14.12.3 	113 to 

Annexure D : Copy of memo dt.. 1.12.88 	is  to  16 
Note: Other documents referred to in the epplication are 

seizede8 po and possessed by and happen to be in the 

control, custody and power of respondents being corr-

espondence exchaned in official channel and may be 

required tob e produced by respondents. 1.  

Tioi 
~IisnEtu jee of *pplicant: 

For us e in Tribunal's 

Office: 

Date of filing 

Signature 

for Registrar. 

fri  
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ENTRPL tDMINSTRATflTE TflIBUNL 	G.JJH.TI '3NCH: 

1. Sri Jugd Pas, slo late D.R. Das. 

2. Sri L.C.Das , s/o late Manrarn Das. 

3.,  Sri N.C. nath, s/c Sri Dnbaru Dhar Nath. 

 Sri C.D. Nath ,s/o late ubha Ram Nath. 

 Sri D.N. Uiri , 8/o late Sarju Gin, 

60 sri bechan  Pandit ,s/o late China Pandit. 

7. Sri Hernial Sonar, s/Qlate Sobha Ram Sonar. 

E. Sri Gø11 ingh , s/o Ram'Ch. ingh. 

9. Sri K.!. Subramanlyan , 8/0 K.0 t4y2appan 

10. Sr.i alak Singh 7  awat, S/o Bechan Singh. 

11. Sri obindaCh. DES, s/oirish Ch. Das. 

 Fri Manohar Deka , 5/0 late Dakhi Ram Deka. 

 Sri KaméswarJha ,s/o late haruranayan Jha. 

ri Chandi Charan D;s, /o  late Bipin Ch. Das. 

Sri :&t T a hakur , s/o 6ni à.N,Thakur. 

Sri Shyam undar Bhagat , 5/0 lat2 Budhan Bhag2t. 

Sri C.R.Sharma, 5/0 late'S.L. 5arma4 

1. Sri S.S.Ehattacharjee , s/o late Sasaika bh ekhar  Bhatt. 

19, Sri M.C.Patra , s/o late SudhanC. Patra. 
Si Norbu Sikha , sb late Langa 5ikha 
Sri Rem Dyal Yadv , s/o late Nathuni Yadav. 
SriTeg bahadur Taniang , s/o late Bhakta Bahadur. 

Sri hyamal Chakraborty . 8/0 late Harish Chakraborty. 
Sri KamalCh. Ds, son of late Larnodhar Dcs, 

25 ,  Sri Dalip , son of lat sundar. 

11 employed in Dahung P.H. under the 

contd... 
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under the Garrison Engineer, .59 

ti.ngineer Works section c/o 99 A .P.0 

..... Applicants. 

• 1. tTnjn of India 

• 	 represented by the secretary to 

• 	 the Government of India, MinIstry of 

Defence ( Engineerin_chiefts Branch, 

army head uarters) , New Delhi. 

•2. The Chief Engineer, 

asrn Commond H.Q ,Caicutta. 

Garrison Engineer, 

59 Engineer works section CIO 99 A.P.O. 

ontroller of Defe. 

Accounts,Gauhai. 

..,... Respondents. 

Details of Aptlication: 

Particulars of ordé r against which the application 

is macic — 

Letter No. PH/i/306CI-dt. 31.7.95 issued by Accounts 

Officer directEd to recovery special compensatory (CRL) 

alloince from 413to 1/95, 

Jurisdiction of the Tribunal: 

• 	The applicants dEclare that the s'ubjet matter of 

contd...3/ 

• 	 0 
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the order against wiich they want redressal is within the 

jurisdiction of the 	ibunal. 

Limitation: 

The appliOation furer declare that the application is 

within the limitatibn period prescribed in section 21 of the 

A&ninstrative Tribunal act, 1985. 

Facts of the case: 

That the application are civilian defence employees of 

Military ngineer Services Department employed un er the 

respondents and as such the applicatten are posted to work 

at high altitudes of erinachal Pradesh, a hard, remote and 

costly area when a necessities and essential services of life 

are very scarce and are available only on paying abnonnaily 

high prices. 

Th at the c ent ral Gov ernm ent ordered for payment of 

special duty and special compensatory (Remote locality) 

allowances to its employees posted in the Northeastern Region 

of the country to attract posting to this remote and costly 

locality. The filed service concessions were extended to the 

civiliane by the Government of India, Ministry of Defence vide 

their letter dt. 25.1.64 as amended from time to time • The 

applicant are in receipt of Modified field service concessions 

are also being paid to GF staff posted to this area 

contd. . .4..! 

I 
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3) 	That the need for attrecting and retaining the service 

of competent staff for service in the Noth Eastern Region 

comprising the sevenstates incluing Jrunachal Pradesh was 

engaging attention of the Government and with a view to 

review the existing allowanes and service benefits to 

employees posted in this region a committee under the 

chairmanship of Secretary,Department of personnal & Adminis-

trative Regornis was appointed and after considering carefully 

the reca'nmendtionsof the committee, the president of 'ndia 

was pleased to decide in favour of allowance and benefits 

being continued, as modified by Government of India Office 

Memoranda No.20014/2/3-E IV of Minstry of Finance (Depart - 

ment of 'xpenditie ) issued on 14.12.83 ,subsequent 

there after another office Memoramda being No. 20014/16/86/ 

E.IV/ II. (B) dt. 1.12.88 wEs issued making some improvements 

in allowartes and facilities to employees posted in this 

region. 

4) 	Tht such allowances and facilities were admitted by 

the audit authorities in the past, reference in this connec-

tion may be made to letter No.1360/A/2623/EIC(3) cit. 20.2.87 

of the C .W.E. 1 ezpur where by Ministry of Financ e,Depertment 

of expenditure Office '1emoranda No. 20014/4/86E.-IV cit. 

2.9.86 making special mention of the employees nosted In 

Arunachal Pradesh nd to letter No. pay/24/IV/PC cit. 20.2.87 

of the C.D.A , Gauhati 

contd .. . 5/- 

tO) 
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That, however in sofar asspecialcompensating allowance 

is concerned, the C.D.A, Gauhati as per latter MID dt. 31.1.95 

and 17.4.95 allowed the applicants to withdraw the benefits 

e- with effect from 1.4.95 instead of 1.12.93. The applicants 

begs to state that they have withdraw the said benefits as per 

the order ofthe authority, from 1.4.93  under proteet,. 

Be it stated here that with regarded to special duly 

allowances as per memo cit. 14.12.3,  and 1.12*88, the appli-

cation has filed a petition No. b..i No.r after hearing the 

mat.;er your lordship was pleased to diiissed the petition on 

3.7.95. 

That on the. long part of July the petitioner ws 

inforied by the office that C.D.A. Gauhati vile its letter 

No. pay/ol/I cIt. 26.7.95 has directed the C.1.E. Tezpur & 

rec&very the amount OfS.C.A. which was paid to the applican s 

11.E.F 1.4.93 to 1/95 pending clarification from Ministry of 

Defence • The arear price to 31.1.95 will be paid afte' receipt 

of clarification from the 1inistry. 

( Copies of letterdt. 26.7.95 and 31.7.95 

are enclosed hereto and marked at. 

Annexure- A and B.) 

That the applicanls, begs toate that the authority 

has already gabe to its local Audit department of to recovery 

the said amount as SCA which WS paid earlier to the applicants 

from the salarise inspite of the O.M. dated 1412-3,1.12. 

contd. .6/- 

LILt' 	 * 
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( copies of - O.M. dt 14.120 3 Ond 1.12. 88 

are enclosed hereto a nd marked as 

nnexure C & D ). 

- 

5. Grourds for relief with legal provisions: 

1) For that the applicants are entitled to special 

compensatory allownees as per Office memoranda dt. 

14.12.3, .1.12.88 in as much 	s the said memoranda 

have been mac1 applicable & all civiline central 

Govt. iployees ai-d cannot be discriminEted agdnst. 

ii) For that the departmental authority have been seized 

of the matters since after 1.12.3, initally by making 

payments in accordance with office memoranda dt.14.12.3 

the r after by making ord ers stoperig such payments and 
, 

directing for reoov cry of amounts elready paid that 

to without seeking any clarification is gross viola-

tions of the applicants right whichis guaranteed under 

the constitution of India. 

lii) For that not with sbanding payment of SCJ to the GFEF 

personal they being entitled to allowance and benefits 

under O.M. dt.14.12.3 and 1.12. 88 also, the applicant 

are also entitled to such allownee and benefits, effec-

tive from 1.12.3 but the same w8s, given efiect from 

1.4.3 which deprived the applicants from their 

legitimati right. 

cont d. . .7/- 
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Ror- that the respondent fail to understand the order 

dt. 3.7.95 pssed by-this I1onbie TribunaIin letter 

and sprit as such theRespondenns issued - a direction to 

recovery the SCA from'the applicants, which is misca-

rrige of justice tow8.rd, the applicnts. 	- 

For that the applicants being posted to high altitude 

of ArunachalPrade5h, the necessities and essential 

services of life are care at such places and are avai]€ 

lable only or payment of obnarmally high prices which ls 

for what unless the applicants are compensated by making 

payment of °allownce and service benefits as per off-ice 

memoranda dt. i4..12.3-and 1,12 • 8 9  they shall have to 

• 

	

	 face grave. Injunction and eious injury that decidedb 

tobe -'emedies by protcting that from the ide as 

• 	. 	. discrimination that is guaranteed to them as citizen / 

public emp&oyees ünd er Articles 14 and 16 of the cons-- 

titutes. 	-. 	• 	 . 	 . 

Details of Remedies ENh 	exhausted: 

The applicants declare that they have availed of all 

the raneies available to them under the relevant service rut  

• 	rules, etc, as would be revealed rorn pars 4 and 5.. abov. 

Matters nbtpreviously filed or pending with any 

. oth'.r court.-.  

• 	 The applicants further declare that they have not pr 

• 	 •viously filed any application, writ petition or suit regarding 

. the -matter in respect or which this application has been made 

before any cou- - t any or any other -authority or any other 

T'c 	LOt 
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authority or any other Bench of t he Tribunal nor any such 

ap1ication , writ petition or suit is pending before any 

tkQ as them. 

Relief sought: 

The respondents may he order/directed to any 

pay to applicant the special cnpansating allowance in 

accordance with P.M. dt. 14.12.3 &nd1.12. 	of the 

Central Gbv ernment as referred above and be further pleased 

t o s et aside and washed the order dt. 27.95 

T ( iñnexure 	) and 31.7.95 ( nnexure B ).. 

Int ,,2rim order if any ,  prayed for : 

The r'spondent may be directed not to give 

effect of lettei dt. 26.7.95 issued the r. .0.,(D) and 

letter dt. 31.7.95 issued by A.0. and also be •dircted 

not to recover the arrear amount paid to the applicant 

pending the clarification from the.Plinistry of Defence. 

F  

In the event of application being sent by registered 

post etc. :- Not applicable. 

contd...9/-. 
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• 	

. 

• 	 11. 	Particulars of postal orer 

• or 	P.O.' No. . . 	 . . . . . . . . . . . . . . . . . . . . . . . . . 

filed in. respect of application fee 

issued by Gauhati Head post 

Office fee Rs. 50/ payable 

• 	 t, Guhäti is annexed hereto, 

12. 	List of enclosers:Mnexure: 	4- 	C 

V E R I F I C A T I 0 N 

I, 	rl 	Jugal Das, son of late D.R.Das, employed under 

the 	Garrison Engineer,59 Engineer works section 0/0 

99 	.P.O. do hereby verify that con ents above Ere true 

to my knowledge and belief. 

JLo14i 

Dpted 	, 	 Signature 

place 	 • 

•1 
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4 e •  ".• '• 

• 	I 	 ' 	- 	
4 

• 

I • 	• 	• 
• 	• 	' 

- 	 • 	 I . 	 (p) 	• 	, 	• 	•• 4 • 
• 	 . 	 •. 	•• • 

4' 	 1 
o o  

• 	 Cwt410 	. P/2 

I  ik 

, 



I 

H 

A 	 - 	
2 

ri 	j0, A/113/rii at 779' U9 	
j circ' 

 
tg p1c  th 6 & mountt 

SC(iL) Paynnt Undr i10 and seat Vy in LurIp—'JItl..S/(RL)may nt be  
3C i 	t6pQd. 

Tliji fl 	 Nts P/01/105 
3 nrny he rrL'rred to o  

ifl:5 

-A 1Cui r•o 13uz ujt3b1 hat. 
( 	

89 tJ to or0 	cry in Lp 	( rur 	 TUfl Of 	
unrigd tf 3CAR) t• 	rfl! 
r,c,t 

R ion/3jrij 

Alzu ftnnrjrjT1 thRt fl5) 	j .0 lecattad 
pr il/U utto 

.114 

ü 	1i 

7fux 	 'I37 



t'f'•j'. 

/ 	 AJ 
-... 	 --..-- 4  • . - • 

/ E_______i___ 

• 	 4 

Acocunts Urric, Zura ViU 
i1rq lttur 	P1/1/3O&.-C1dt 31uw7.'90 

• 	 3 	; 	PCIAL 	Ct2ATay (L 	ALL D'JPCE 	rc 

it h 	bzn dtctU ij 	tht 	Ct)! 	Cuu1hatj 	4Q ra4i 	th 
• 	 ;uont on nccuut 	 4/ 	tc 1/95 -• panjug 
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Li 	/Ch/MJ cit 

2- 	1/L'rh/1 	dl. 

• •. 	 3) 	32//?3 	ft 

03/Ch/1 dt 17.55 

it' 	2. 5' • 	 . 

5) 	U1/ath/71 	d 	 •• 	:. 

• 	

• 	 Th 	bill barinç 	Vcut3h 	rJ 	O1/C/69 at 	I • 

29.6tSori 	cunt 	r Pay=t uf SCAiL) is ieturnd, unp3God 
r 	 3titOd aLi 

• 	 . .. 	• 

• 	 - 	
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rrttorj.cn 01' 	tjnuhal trndwJLL JIU HILvrrom haL) bcii Cp(';tfl the 

ttcintju o 1 tho Govcrnjwnt for to LLe i .. The 	n VeLk1tt had appothtci c'ornittee witer The hniri 	iti 	oi L4orctary, •J)cm.trt::(.nt of te..'oonnc1: c1ori, to 1t2vic4 thc. exIstLig a11owcuLu an,u jaojjj.. 
t'unjj.bLt to the vcrtour catcLo.rioi o.t CLViUMJ1 eitt,rl. 
+n', nv1oy000 norvina, thc this ro biolt & 'to tiugeat iutaoLe i14rovo..s 
:c.1u 4  iLe rccoatncncIutl.on at the ca:ijt1ee have bcik cuieu1iy 
onuidored by Thc 	Ver11 - it .tnU ttu. PiCojc1tt is now plC.LiCt to 
cci)eui t011o4o:- 	 I . 	 • 

(i) eruSoatinsrjqijtiq& 

l'iCZC will be a fixec.i tcmrc or poattn 01'. 3 .:''u •:i. a tii;te 
• .Cor oi'1iccLi - 	th &; 	vice u.1 10 	ci' lc 	atu 	jei'u ut R 	• • 	tj 	br ofiioero with iroxe thiut 10 	ci service. 1'exioa of 
•1cve, train1n, etsi. in xucsi of 15 day per year wii.1 be exulu- 
djzi, cour&tinj .he tcnue period 01 '/3 yaro. Ofth-u'u, Cfl ooi1e-

• 	'tI.on o the £1.;e'1 tenure c1 service Lxntiornct bo'de 3  iy be (;oiWi 
• derod for postth to a ottion of Uir chotoc as 	as pocnthlc. 

3tiaraot.ory perforfrance of wtics for the pi'eucrib 	tc'nu.* 
• 	the iorth Last shall bc &iven due recoiitjork in t,aou of 

• ' 	oligile oiitccro tn the Ltttcr of:... 	 I 	I •  

• 	T1 	)CX1O Of Ufl T)UitlLUjt 01 the Uentrul Govc.1nz.1:tlt CI)loyc.cu 

	

• to, the otatou/Uuio 	i' torit.0 1' the North Luutow JcttWL wiLl 
• •'cneraUy bE Ijur 3 years suich umi be oxtcndcd in 	cu'.toii:'1' 

05003 In eicrtcu uX iub1io utrvioe as well as when the CUpiOyCO 
corueied is pz'Opareu to stay ionte.r. The adsitwijble deputation 
allowansowill alco continue to be paid au.rin th pexiod of 

• deputation so oxtenued 	• 

• • 	• 	• 	•(il) 	Cc  

• • • 	
.,L,eita "o for 

(c) rrortion in cath't poto; 
• • 

	 (,1) dopttitlon 10 cn'trn1 teXfl.lre po8to; : aiw 
• 	• 	 (c) oouce of tr;i1'LixJ.p abroad. 	. . 

The. eneral reoutretncnt of at least three years service in a 
O1kU pC3 b.ticei to ecritrl tCn 	deoutattono ny also be .1o1aod 
to •ti4o yours in (1cocr\'ix1L oases of heritorious aervice in The. lorth • .. 

1\st. 

1' 

Contd. • • is . • •. 2 
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• 	 ('0i flU (U)tvy jtitt 1. ); LiUC Lit tht e .fl. 0 f all CH)1Q/COL) Who 
• • tçitI In 1,U11 tOXiU&j cU 1)t .LV1CO in the North iaatc3n I c(ion to 

ntof1ct, 

• U i 1) I2i £ 	L& 121 

ovc!r.,'r t et i1).' 	ClOyvOaJ \p,lO has 	rt11 
£1LLILVJ tiii Ot: 1p ,witcd a Opoil (uty) A1io,a)oe 

at Iflo rtc of '-5 çer cent of banjo py nubjcit to a ociling of 
•. .4'O/- n r znth cn OJU11L the any utatiolL in tue Iorth }1antern 
•ion Stch or te;o e 1ciio 	ho are exc,cpt i."o.n ptyiient of 
1ot tax will, - c'nvcr, not be eligible for thin Liptoiai (Luty). •. 

	

• 	 o. 4ic1.1 (lAity) 
 

Aliownrce will be in addition to wiy • 	np cc i a). •p r.ty and/or Depu t:'1 t. n (iii ty) Al lowi e 1 e auy b etnj •drawn • 
(et to the concatLon that the 'total of nuch upeoiai. (4 Jy) • . 
	lOwrnie vllj Un speolal pay/Deputation (Duty) AL1ao will not 

• 03.1 	h. 	 ccin.t Alloware like 	 OflPC Uatory Allowance will be dr61 OPa.cateiy, 

Tho r*to of the allowance wfl be Co t • •• t 	 of , ',U/.. p.i, aud.uujblo to aLL duloytci wi
mj

thout 
.ny pay li&t, 'The rthvc r1j:oo will be tdud 4 nujo1& ati i(Xt frota 	7-9L3' 1A Uiv sjaje of ABijar4 

• • . •• 	
- I 	 4 	S 	 - S - • 	 .. 	 . 

The rate of Allowance wIlL be an Lollowu fO1.,t,.Ie whole of 
• -'4anipu' - 

• 	........•' 

2601.. 	 b. 40/... p.m, 
,• 	 pcy abOve ii, 260/.. 	 .15% of ba3io pa. 	to 

of . 15U/.. P . , 

'. 	.. 	 •. 	. 

of tn a1j00 will be an Lollowo - 

• 	(a) jj 	 _ 25 

OfA/-
ay nubjeot to irinim. 

g5, 	and LIXLLa2m of • 	. 	• 	 • 	 (3, 15 0/.. 

(b) 	 • 	. 

I'3y Upto is. 2130/.. 	 40/.. p,zn, 

	

• 260/. 	15 of basic pay oubjeot to a 
- 	:' -----tnxjw of P.s. 150/.. p.m. 

• more will be no change in the oxtatiflg rate of Special 	• 
Oxacator 	lJ wug 	i.dr4ct'ib) J 	•\runLOhal Pah, ILtgal.nu and • 
Hi.ZorAJ1 and Thu uxtatLn rate of )iujurbanoe  Allowuliuc td*z!jOUjb1(. 	• 
in ipiiicd arean of 11701.n 

• 	ZdJ.. 	xx xx xc 	• 
Under Sorotary to  tilt. cvt o:, ndta 

H 

H 

• 	 • 
• 	•• 	 (1). V. S. Ryudu) 

AV IIR • 	• 	• 	. 	 )• 	(I) • 	• 	• 	. 	S  
For U .4 111bULI U 116iliceir 	• 	 • 
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'•'•-'• 	•)1.1t,(L 

lk 

Cfvt of India t  1tLntnt.ry of EtfloXo 
iiepartnnt of Lypwluiluru 

'U Doltit, ttU 1 J)U) 19C(3 
F 

,%,4a 	 . •._- - •. 

• I 3J'r 	: 

LJiAii 

The uridcrutg,flcd ii UIr'utU t& rufer to-thin Mtrli.Btry' 	O.i. flo, 
o ate U 14 Th 	c cr, 1983  and 30th March, 19(34 on Th o 

ubjvYt nttontd 'bovc uU to icy tt-.tt The quootioi ol' n1an,3 oujt.ablo 
in tho ulLo4neuo cz,u fvi1itiou to Centr]. UOvt. onploy.. 

..p03te0 in lOrth Eastern zogton luon-prialng The Sttc8 oX tuuu1i, 
100,mlyo, J-flj, I1ajlat, .tipura, Ai 	turn Prdcsh ani Hizorau 
08 D.Ctfl ci.gagtii The LLtefltioL oX The Oot, ADOordiflCly the fteoidnt 
.0 1101 ple r  ct to dcc J.dC au £011om -. 

.1 

• 	- 	 • 
cjA 41a 	 • 

Ic c .3tth{ p.'oviaioUJ Qu eofltLed in tk&c Mintotry' a O.t. 	• ,. • .1 
iitJ 14. 12.83 will ooiitinua. 

	

	 •• 

Wi lt it) 
I fl ovtion 	tJ.rJ in thtQ I'tniutrf' a 

tN% .14, iO3 wilL continue. CCidxe authoriticb are aaviccd to jgo 
cuc 	tttC for oatioiactory prforiae of uuticu for 	prEBori 

in The Zortha!Yt in tLe attt'r of pro uUon in the oadre 
oiit, clo'nttc.tion tc (ofltrfll t(nure poet nnd CO rcc of t1eflti.nG abroai. 

• • oat 	ivXo uiioycot who have LU. lndti tVtUU.)r(.r 
i1$Lity Al.l bt Crontc;U opeci I (ixty) Allowance tt tho itte of 
12. of botc pny Bubjeot to ceiling u1 ?. 1000/- per month OIL pouting 
toany 3tLt1 •th tw 1Io.th..iitorn Region. t3peoial (Duty) Al1Owa4oU 
wi1lbe in addition to tiny DpootuL pj 	1/or deputAttCln (thit) aj.1owa. 
c alreadj bcii iwn uu.jcet to the coUdittO that.tUc tod. of ouch c  allowanoe will it eed t. 1UOO/ p. tu cotal al1owwt.L3L lw 8poUial, 

Oo &noato ry (IJ.cmo te 100 1t ty)I tilouiOop Qonatro tioit AilowtrnQ e and 
I'roeat A1lowaxse will be drawn puiately. 

be ntil Govt. tltltun cntoyces who ae jI*)ubruoV X1keduled 
TriThea r1d uu cThc:ttfl 0  eliti)i( iOr th grunt opeciul (Ditty) Allow- 

IEO unacr Uto par z'nd are e4td iom pcyiient of Izco1TtX tutaur 
th o lZkOo 	ía t will aluo uraw Opeuial (lMty) 	O%wZ.Ut. 

Lv.). 	 tLfY,kjZV - 
ooiienufttne oi i..ui 4h pay torL1iauion have ber 	ocp- 

; teclby the I3oVt., arat 2Pcolal (toIt:1LSatorJ ALlowflCe at tho 'viacd 
hcv,ebCCfl rnadc offCOtIvC joiit 1-1.0.43 6  
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TtIc. above o1e 	tii1 3is apply 	
th0 

	

Gvt e1oy(. 	J)OJtd ifl Afldr 	
0 

wi 	u10 pp1y 

	

to 	ouncj] 	Wfltfl 	dL 
ttQ 	

. 	 ' 	

0• ijfl take 

 

	

effect£olaTh,• 
	cf 	 . 

ncx3olls oej 	th Iflr) 	A$ 	cot 
ccc'r 	te or(i 	t3u0 ftr 	

'4th  & .utLtto General O.f lIja , 	 ,  

V Lr6,- -,.T- thio 	rcuais att ac h ed,. 

Xo Xx x xx ,  
(A j 

Joint 2itay o The Ccj Of India 

r. 
(ii V. S. i1yudu) 
M. fl/R 
A G E. (1) 
For Grrisoii Engineer 
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- 	li.i THE CENTRAL ADMINISTATIVE TRIBUNAL 

GUWAHATI BNCH 
Mia' 	rr 	 GUJAFIATI 

In thepatter of 
I 61 E8I9G.o., NO. 19op 1995 

SlIRI IJUGAL DAS AND (YES 
WI1,I 
	

Applicant 

Vs- 

Union of India & Others 

i•. Respondents 

Written statement for and on behalf of Respondents 
Nos 1, 2, 3, 

I, Major M.K. Arora, Garrison Engineer, 859 Engineer 

Works Section, c/O 99 AP.O., do hereby solemnly 
affirm and say as follows ;- 

1) 	That I am the Garrison Engineer, 859 Engineer Works 
Section c/O 99 APO and Respondents No 3 in the case, and 
acquinted with the facts and circumstances of the case. I have 
understood the contents thereof. Save and except whatever is 

specifically admitted In the written statement the other 

contentions and statement made in the application may be 

deemed to have been denied. I am compentent and authorjsed to 
file this written statement on behalf of all the respondents. 

	

2) 	That the r2spondent beg to state that the 'special 
Compensatory Allowance (Remote Locality) wasordered vide Govt 
of India, Min of Def lettr•No B/37269/AG/S_3(a)/165/D(pay/ 

Services) dated 31st Jan 95. The orderame into effect 

wef 01st Apr 1993. As per Govt of India. Min of Def letter, 

- / it has been ordered that field service concession viz-a-viz, 

the special compensatory allowance (RL) will be admissible 

j to the Defence elvilian employees on representation from 

all Defence employees of thisj4orks Section during the month 
• of July 1995 the payment of arrears of SCA (P.L) for the 
period from 01st AprIl 1993 to 31st Jan 95 was made after 

obtaining the UNDERTAXING from the employees that "Any Over 

Payment of arrears of SCA (RL) that may be found at a later date 

i.s refundable' to this offIce". 

	

3) 	That the respondents beg to state that the amendment to the 

above order was issued vide Govt of India, Min of Def letter 

Contd.. . .P/2 

n 



(2) 

No 9  B/37269/AG/PS-3(a)/730/D(pay/Sevices) dated 17th April 1995 
10 

Larding Field Service Concessions to Defence Civilian Employees 

serving in the newly defiaed area under which it has been 

clarified that Spcia1 Compensatory Allowance (RL) and other 

Field Service Concessions are not admissible concurrently, but 

these orders on the subject were received late in this office. 

4) That the respondent beg to state that the on payment of 

arrears of, SA (RL) for the above period CDA Guwahati. issued 

• instruction to this office and Asstt. Accounts Officer vide 

his letter No. PAY/01/IX dated 31st July 1995 that payment of 

• arrears of SCA made to the Defence Civilian Employees is 

irregular and be recovered in lump sum as the employees are 

availing field service concessions. Both the concessions i.e. 

• 	SCA (RL) and Field Service Concessions could not be granted at 

a time. The matter is under .exam nation in consultation with 

Min of Def in connection of Govt oflndia,*Min of Def letter 

dated 31st January, 1995 as modified vide letter dated 17th April 95. 

That the respondents beg to state that the on receipt of 

Miii of De.f Corrugendum No. B/37269/AG/PS-3(a)/1862/D(Pay/service) 

dated 12th Sept 95 under which para 2 of Govt of India, Ministry 

of Def letter dated 31st Jan 95 has been deleted and substituted 

as under s 

"These orders will come into force wef the date of issued 

of this letter namely wef 31st January 1995. In other 

words, no recovery will be made on account of concessions 
like free rations/free single accommodation etc. already 

availed by Defence Civilians as part of Field Service 

concessions from 01st April 93 to 30 Jan 95 Similarly no 

payment on account of SDA/SCA/SCA(RL) will also be made 

from 01st April 1993 to 30th January 1995 11 . 

That the respondents beg to state that in view of the 

above, it is clarified vide Govt of India. Min of Def letter 

No B,'37269/AG/PS-3(a)/1862/D(Pay/Services) dt 12th Sept 95 

that both of the concessions are not admissible at the same time. 

That the respondents beg to state that this unit is located 

in the remote and hard area at the distance of 140 Kms away from 

Tezpur at the height of 4749 ft from sea level where evens 

communication to and from is very must unfrequeant due to the 

rough terrain of the area. Baed on this fact, the Govt of 

India, Min of Def has declared this area as Field Service Concession 

area wherein the aci1it1es for field conces81onsre being enjoyed 
Cont, 
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by 	nce Civilians Ernplyyees as per Govt of India, Min of DeE 
No. 4/02584/AG/PS-3(a)/151/s(pay/Servlces) dated 25th Ja 

194 as modif led vi.de Govt of IndIa, Min of DeE letter N.. A/257/ 
AG/PS-.3(b)/14-S/2ft(Pay/5ervjces) dated 02nd March'155. 

In view of the clarification received on G.vt of India, Mm 
of Def letter dated 31st January55 and 17th April'55 vide Govt 
of India, Min of Def letter N.. B/37269/AG/PS-.3(a)/182/D(Pay/Se.. 

rvices) dated 12 Sep'55 the recovery of arrears of scA(RL) for the 

•peri.d from Sist April'1553 to 31st Jan 1 55 is required to be made 
as SCA(RL) and other allowances are not c.nrrently admissible 

alengwith Field Service Concessions, 

54 	That the Respondents beg to state that on perusal of our old 

records, it is revealed that the Civilian ernpl.yees of this .f floe 

* were granted SCA woE lt oct'1986 vide Govt of India, Min of DeE 

lctter No. 2$314/S/8/E-IV dated 23 Sep'158. The SCMRL) was 

- claimed in respect of this .ff ice for Defence Civilian Empl.yees 

through the reu1ar pay bill for the month of 12/86 but the same 

was disallowed by AAO Shilleng stating that since field service 

concessions are being enjoyed by the eml.yees of this sEE ice and 
therf ore no SCA(RL) is admissible. In this c•nnecti.n para-4 of 

letter dated 23 Sep'1586 is relevant. It states that where the 

hill csrnpensat.ry allowance or any •ther c.mperisat.ry allowance is 

more beneficial the same may be allowed in lieu of special c.mpen 

satory allowance. In other words only one concession is admissible 

at one time. The payment against the intention of G.vt order cannot 

be authrised, 

in view of the present orders received on the subject, it Is 

very clear that the SCA(RL) and availing of field service concession 

- at the same time are not admissible. Hence recovery of arrears of 

SCA(RL) for the peria1 from 1st April'1553 to 31st jan'155 is 

required to be made as per Govt of India, Min of DeE letter dated 

12 Sep'1595. 

The irregular payment amounting to Rs, 22.00 lakhs made in 

account of arrears of SCA(RL) for the period from lst Apr'153 to 

31st 7an'95 is required to be deposited with Govt as the Defence 

CivilIan Emp1yees of this office are enjoyed fieid concession. 

Siace the employees of this works section have been paid the 

$C?(RL) for the period from 1 Apr'53 to 31 Jan'55 which Is irregular 

in terms of the existing Govt orders and the latest clarification 

received from Govt af India, Min of DeE letter dated 12 Sep'55 on 

the subject, no SCMRL) will be admissible concurrently with field 

service concession. Hence amount already paid termed as irregular 

is required to be reccvered from the employees. 

C.ntd... ..p/4.. 



That with reference to paragraph 1 of the application the 

respondents beg t 'state that an representation from all the 

Defence Civilian Employees of this •ffice during the month of Jut' 
1995, the payment of arrears of $cA(RI) for the period from 
ist. Arl93 to 31st Jan'95 were made after obtaining the undera 
taking from the employees that 'any over payment of arrears.sf SCA 

that may be found later date, is refundable to this off ice. 

On pclyment  of arrears of SCA(RL) for the above peri.d. CDA 

cuwahati Issued instructions to this office and Asstt. Account 
Officer vide his letter No. PAY/1/IX dated 31st Jul 4 1995 that 
ayrnent of arrears of SCA from 01 April'1993 to 31st Jan'95 made 

to the Defence Civilian Employees is irregular and be rec.vered in 
lump sum as the employees are enjoying field service concession. 

Both the concessjon i.e e  grant of SCA(RL) and availing of field 

service concessions could not be grantei at the same time. The 
matter is under examination is Consultation with Ministry of Def 
in connection of Ministry of Defece letter No. 8/3729/AG/l5/ 

PS-3()/(Pay/Services) dated 31st Jaa'95 (Annexure-I) as rn.dified 

vite jiin of Def letter N.. B/3729/AG/P5-3(a)/73ø/D(pay/$ervjces) 

dated 17 Apr'1995 (Annexure-iI) 

The both reference to paragraph 2 and 3 of the application 
on the respondents have no canTnentso 

That with reference to paragraph 4(1) of the application the 
respndents beg to state that this being the remote area located at 
a distance of 140 Kms away from Tezpur, at the height of 4749 ft 
above sea level, the essentIal commedities are being obtained from 
Tezur by local marchants and thereby the cost connedities are very. 
high q  Based on this fact, the Govt of India, Min of Def has 
deriared this area as Field Service concessional area wherein the 
facilities for field concession are being enjoyed by Defence Civil-
ian Vmployees as per Govt of India • XwiiU of Def letter No. 4/02564/ 
AG/Ps'3(a)/9(pay/services) dated 25th Jan 8194 (Annexure-IZI) 
rno1fied vlde.Gøvt of India. Min of Def letter No. A/2571/AG/PS. 
3(b)/14-s/2/D(pay/servjes) dated Sind March'198 (Annexure-W) 



• 	 (5) 

Howsvr asper the present Ggvt *  order this erea has been 

declared asmodified fieldonceoal area vide f9in of Def 

letter No, 3 7 26 9/AG/PS_3(a)/90/D(pay/gervjce) dated 13th Jan 199•4 

(Annexure ii)  and th3 payment of arrears of SCp1 (RL) was mde 

accordingly on receipt of Govt of India, PUn of Oaf letcar 

No. 8/37269/AC/PS-3(a)/165/D(Pay/Servjce) dated 31st Jan 1 95 

(nnexu.re—I). which was later amanded vide Govt of India, Nih of 

Def letter No. 8Y37269/AG/PS/3(a)/730/D(Pay/Serv:Lce) dated 

17th. April 95 (Ahnexure—iI) that Defence civilian employees in 

the newly Oefinap fiald areas, special Compensatory (Remote 

Locality) Allowance and other, allowance are not concurrently 

admissible alonguith Field Service Concessions, 

In viBu of the above, both the concessions could not be 

granted at yhe srne tine as clarified vide Govt of India, Mm o 

Oaf latter datecljl7 April 95 qioed above, as such the payment 

made on account of arrears of' SCA (RL) from 1st April 93 to 

31st Jan 95 is i±'regular. The intention or the Govt 0  of' Indie 

order is vary clthar i.e. only one concession either Special 

Compensatory Allbwa nce in terms of Govt of India, PUn of Def 

letter dated 17th April 95 or any other compensatory allowance ,/ 

concession available in terms of any other Govt. order whichever: 

i5 more beneficial is admissible. 

I t is f'urthr clarified that the concession of' special 

Compansatory allo: wanca and field service concessions ar oivn 

under dif'f'erent 6rdcr3,, the same are not admissible simultenouâiy, 

That with rference toiA paragraph 4(2) of theapplication 

the respondent b4 to state that so far the payment of Special 
Compensatory (RL) Allowance to GREF. Personnel is concerned, this 

office ha. no cOmment to offer SjflCO the Govt# orderse rdin 

non admisibility of both concessions concurrently are very clear. 

That with reference to paragraph 4(3) of the application 

the respondents tiava no comments0 

That with rtfereflce to the paragraPh 4(4) of the application 

the respondents beg to 5tate as per Govt. of India, 1i.n of Dof 

COfltd,4...P/i 



teter No, 4(7)/7 /o(ci. v'r ) dated 14th July 30 under which aped al 

compensatory alloance (a beep g.ranted initially the 

allowance in quesion is not admissible to civilians who are•ih rec-

eipt of field ser'ice concessions. It has been clarified by the, 

llinistry of F1nn 	(Deptt. of Expdr) that the basic conditIons 

for admisibility ir the allowance remain the same. In cOnriectiôn, 

para-4 Of Ofl No, dated 23 Sept 36 (innexure.-VII) is relevant. 	It 

states that there the hill compensatory allowance or any other 

compensatory allo!lance is more beneficicithe same may be alloud 

in lisu of Special Compensatory Allowance. In other wozds only one c' 

concession is adm1ssible at one time. Th payment  against the ihteri 

tion of Govt 0  orders connot be authorised. 

is) That with r erence to the paragraph 4(5) of the application 

th raspondenta bog to statc that as per Govt 0  of India, Min of 

Oaf iottr No 0/26/Ar/P5-3(a)/165/O(Pay/3rvices) dtd 31st 

Jan 1 95 (AnnasuroI) as modified vide letter No, 37269/AG/P5-3(a)/ 

D(Pay/Service) daltod 17th April 95 (Annexure-Il the Defance 

Civilian employees serving in the newly defined modified f'191d 

area, 'the special Icompensatory (Remote Locality) allowance and 

• other dices are not concurrently admissible alonguith field service 

ccncesion. The employees or this office are in receipt of 

•Field Service Concbssion till date,  

That with rof'rence to that paragraph 4(6) or the application 

the respundents bg to state that it has been laid that Lhe 

memora nda dated 14th Dec 33 (nnexure- VIII) and 15t Dec 83 are 

meant for clttractig and retaining the service of competent 

office.rs posted in the North Easrfl Region from other parts.of 

the Country and ar3 not apjlicable to the personnel belonging to 

the region whore they are appointed and poted0 Since th 

applicants have hn ;3pponted and posted in the North Eiatu rn 

Region, the claim does not survi.vB and DA No, 61/95 was rejected. 

That with rfr3nCe to th: paragraph 4(7) of the applicatiOfl 

the r pondflt b9g to state tht the jrasnt order on the subject 

has been issued vide Govt of' India, Fun of' Def letter No, 

B/ 37259/Ai;/p5(/ 1  35 2/D(Pay/SerViCe) datecJ 12th Sept'95 
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Annexure'ITI) uner uhich ara 2bF Govt or India r  fun of Oef 	H 
'letter No. /3 7 26J'fC/PS—(a)/iG5/o(Pay/5ervjce) dated 31st Ja' 1 95. 

(nnoure—I ) ha's hn d 'ubs'1Jed as under :- 

U  The5a orde 	uill come into Porc? L' a Pth3 date Of'1uC of 
.1 

this letbar naaiyuof' 31ob Jan 95. 	In other wOro.13 no recovery 

will b made on account of concession like free ration/free singldc 

ommodat ion otc. 	lrady availed by JefencaCivilian as part OP • FieidH 

service Concassion from 1st ;pril .93 to 30th Jan 1 95, Similarly no 

pamant On CCOUnt of SU/.5C/SCi1(RL) will also be made Prom 01st4prii.. 

93 to 30th Jan  

Th above clarification is self uxpinatory and there is no 

further Comrm3flt3 to1  ufl'r, 

18) That with ref'elrance to paragraph 4(8) of the aPplication the 

respondents beg to stata that CDPs letter for recovery of rrear'O 

or SCA (RL) paid tol, the Defence Civilians employees for the priod 

from 1st april 93 to 31st Jn 1 95 is in order as per Govt 0  of I1nd1 

letter uotj in aba-7 above 0 	Since the OePnce Civilian erripLoyeas 
i 	' 	•. 

of this orgn.stioh ar in raceit of Field Service Concessions, the 

request for grant 'J' SC/i (RL) in addition to field si3rvica cOflceSjOfl 

is not adnisiblo 	par exi3ting orders. 	 ' 

- 19) That with reference to paragraph 5 of the application the 

respondents hove nHcomments.  

.20) That with relarance to paragraph 8 of the application the 	. 

respondents have nu,commarits.. 

21) That with reP enc to paragraph 9 of the application the 

respondents bg to dtoca that the clarification received from Govt. 

or incia, i'anisry 01 uerence letter NO. 013 7 2691AG1P5-3(a)/1862/ 

D(Pay/Srvice) cia ta1 d 12th Sept 1 95 (nnexure—VIII) has categorically 1  

tabd that both tH COnceSsIon are not admissible concurrntly and th-

stey crier D 3s)2d by thr -or'ble Tribunal may be vacated. 

22.) That with ref':iance to paragraph 10,11 	nd 12 oP the pplitIpn. 

the respondents have no comments. • 

Contd.. . . .P/3 



23) 	That with the r 	èntsräv leave of the H.n:l. 

Tribunal to file aitional written statement of occasion 
riss. 

L. 
VERIXCTIOT 

• 	 F 

S. 

i t  Ma Jar M K Ar,ra Garrison Engineer • 859 Enineer 

W.rJ3 Section, c 1fo 99 APO âø hereby declare that the tatrnents 

rnae in this written statement are true to my knwledge áerive& 

from the recórs 	the case. 

I sin tFiverification on this the 	of ?ebruary'1 

at 

DEPONONT No 

fl 

(te 

MMOR 	 H 
99 	

GarrjSOfl Engineer 
859GWKS.SEC  

I 

• b 



of I t  i of ) lLt.,r ia. B/37259/1G/PS-3(a)/165/0 
y/rvic) dod 31 Jcn 1 95, 

S. 

FLO :nvI - i _c21_331?J5 TO DEFtJiCE CIUILtAN 
In r : ;:'ILY rFIED FIELD 1'1!.c 

Sir, 

1. 	I QC)dirjctod to r3Por to 
3?269/rtc/PS 3(o)/b Pay/Sorvjco 
sanction or tho Jr33jdflt to th: 
concaion to Durcncj civilinc 
rau & ilodifiod Fiold 1r339 as 

i.iJflLiond 13ttor :- 

Pir) 13 of 
dt 13.1.94 

3 following 
in thi 
d31'inod in 

Govt lotbr No. 
and to convay thc 
field s3rvice 

Ly dafin3d Field 
th3 abovs 

orn 	civilian amployaos soruing in tho nsuly defined 
fiolj arcas will continua, to ho 3xtlnd3d tho COnc33SiOfl 
onunur?Jd in lflfl3çuro tCt to Govt lott3r JO. A/02536/G/ 
2 	 dt 25 Jan 1 64. Dafence 
civilin cploya a.rving in ulv Dtinod Fild ireas 
will cuntinuo to bi jxtQndod tho concaojons 9nufi,risd 
in apxindix 'B' to ovt ljttru, -No j  IP 25762/1G/5 3(1)1 
145"5/2/J(P:iy/Jarvics) dt 2nd larch 1968. - 

In addition to .jb33, tha cbfance civili3ø -omployas 
ojrvinq in th' tuuly d3f'inod Field lr3as and •odifiad 
fild 	will b3 ontitlod to poyrunt of  Spacial 
Cocnstory (ot3 Locality) illowunco and Oth.3t' 
allow.inao as odni32iblu to 3fenco civilians as pr tha 
oxisting Ln3truction3 issjod by this linistry from tjr 
to ti13, 

2. 	Th3se orcjjro will coma into fOrCO u.•.f. 1st i%pril 1993. 

3. 	This i3ous with tha cuncurronca of Financo Division of 
thic iin vidj thir 03 rio, 5(a)/85G (14-94) dt 09.01,195. 

Yourc faithfully, 

(KlTluanga) 
Undr S3cr9 tory to thci Govt of India. 



- 

Copy 

4 1 	 No. BI37269/AG/ps_3(a)/1862/D(pay/S 
Government of India 

/ 	 Ministry of Defence 
New Delhi e  the 12th September 95 

CORR I G E N D U 

The following amendrnflt is made to this Ministry's 
let'ter No. .B/37269/AG/PS_3(a)/l65/D(PaY/5ervice dated 
31.1.95, regardingV Field Service Concessions to Defence 
Civilians serving in the newly defind Fe1d Areas :- 

ra 2may be deleted and substituted as under : 

• 	 These orders will come into force w 0 e0f0 the date 
of issue of this letter namely w 0 e0f 31495. In 
other words no recovery will be made on account of 
concessions like free rations/free single accommodation 
etc. already availed of by Defence Civilians as part 
of Field Service Concessions from 1493 to 31.1.95 
Similarly# no payment on account of SDA/SCA/SCA() 
will also be made from 1493 to 30195". 

210 
• This corrigendum issued with the concurrence of the 

Finance Division/AG of this Ministry vide their 1 0 D0 

No 1033-PA dated 11995 

Sd/xxxxx 
L T Tlivanga ) 

Under Secretary to the Govt0 of India 

To 
The Chief of the Army Staff 
New Delhi 



flQXUTO '€i 

Copy of ovt of India. .OD tettot :o. 

D(pay/erviCcs) dtcd 17 ApX'il'. 

VL'E rO Jci SL O 	10 IEFE i. C V1L -t 
c 	1' . ._t 

The following amendments is made to this ?thtstry'S letter 

o. Bf37269fAG/PS3¼ )/DPay/ 
urvices) datod 31 Jan' V3 ,regardtng 

Field ervtce CSCO5S1OS to UofnCO .iviltan ervii' in th 

newly d.fthod Iteld Areas :- 

" The 00fence C i.viltan owpioyO08.V0rVt14J in the n(Mly 

deUned modified )i.3d areai,wLil continua to be untitled 
to the special (ornpensatoryeuxOte LoCailty)AllOWaflCo* and 
other allowance aS admissible to defence ulvilanspas 
MtthErtxI hitslexteforOgundar exiGti"O instructions 
tsuoJ by thin fltntstiy from time t time. Hoover,tn 
repoCt of iefeno civilians tacployu)5 In the io3.y 

defined lteld Aroas.Moviancescial 	 satory(ti 	Locality) 

Allowat%Ce and other 	are not concurrently admissthle 

alonvaith Field ;ervtco oncesiioflG." 

This oxntcjonthibn issuos tth the cncurret1CQ of the 
inanCe Utvision/A. of this i.U.nistry vide their L.O. o. 

3/PA dated 05 April'5, 

x x x xx 9  x x x x 61- 

( L T 1 luena) 
Under Secretary to the Jovt of India 

i. TeLa z 3012731) 
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:3 dirtr1 tO CM UnY thi gin=iCn of the p?etnt to the QX90 	f r; fob 64 of th3 riuld arj oacatma LI. •gii £a th* Ii11.a1nç 
Qih to 'ty p3nn.1, (inciuding a'z*y posbal sewjo prsary) nd 

.. 	... 	 448nD In thL7 defr*cinr.e 	 : 	 . • .. 

crncscie d,-,Yb6ilvd in 	 ., 
• 	 t) 0 i4b10 to Axrny parnainal of datactuanta g  units and 'foa. 

tha ar,us Lisfth in Annenice 'B' to this 1st*. fl' C. 
Wit nut Lza $4aiibte to tflto frmtjm/untts 69 MIt fii. 	, 

	

1E9 c*a Ono 	 rg jicUjts Ond and tmjt 
\ 	atr tiio Wbcgavdp  Rcxxultiny Uffictra Grid fltcorO OfLCE:s "icHjtt inIts 
\ wrto 	 c 611019 fa, the gtit the the$ C i*ssias4iii also be 
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Of foxi*iltns ntt$ idhjch will Vot bi Q 	fieli4erj4a, 
c..iUflu boin ut'tu or outbjo tho cacasejunl sts1I will be %P ,hVr%4 by 

ritil ocnUiUcna 	 in ps*co *ti31s for mfl  ngrne so , 

	

of f*ni.Ly aoc-i 	Jical ?sci1kti. fOT f'uULoa of 0?? at.o ;'k* 
at 	 - 

4. 	?flcocii, JQu Ond arc who 114ye bath alleve4i to aoEn f'%1ly flCn in ti* 
10 Q'1'V Gt 4 tUn unJi jtO uro juate af theec røcz. will noble wititled 
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• 	 tim of ficero Iluty 	 •vaiiliI 
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ro. 2267/j3(s)1..9/Q (pey/hetrvicc.) drtod 10/11/2 4 	I' 
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like 

• (Joi'y or bv't of Xt,&a Min of Me t letter •N0 4/02584fA0E3 
: 

(a)191fWay/rvirca) dated 25 Jtn 646 

1 1 

Jj 

ALI 

(a) 74:oert1on gn aeZteD atmiteable to eodbatmuts .. ct  

ei d/edeon and e cmtt.ed erv1ee toextontfeeetblO. 

(a) 	1'io eloilhing of miniim euonic1 aealc 6f AriV Per3wtol 

	

• 	if the 04r,7z ComrtrMer AC in Pir Tbrco Oomand  amaideraj t.e jvuo, of ci,ieh ajofbing for ocnttL for 

Pm remitarpe of i't1y aUotirnto, 	 ,• . 

60 

Pree nciiel trcatrrnt and hoepil tatnnt : 

() 	jntir or fantily enoion or grai1ty t.ntder Ch*Z I  
ixxvrtX C3To try Inrtruetiort 157/57 API 20/58, as VID 6aGO 
may 1e for Ziorperjoation vnder the worsrn eonmBattofl 
there pplicible. 	 • 	•, 

..••() 	 fco £ozw.letter.6.  per JZd1viftal. pee).:. 

(b) 1it1tee idt ttfl Tnitn Uritts of r.omy Tra , dz4r ItdZt 
toctal ó'le 	ñi of eoraiic1,sLouo uplo the 	 o 	Y. •. • 
ki. 	O/- D11 per ittthi, 	 .• 	. 	

• 	

•': 

() 	Reten3ton •1tL1y iiecn a11otteI by C1ot,  at th e old baty. 
on aczit oi noxtal iint, If the aoc,n re1tr 

reui'd to be nervie, the Thrrlten may be nhtfted tpç • I 
clteritive aocj wwthe oervloe, the fard.lieo mr.y q ahtftd 
iø L.L1L1ttVe w bulLber a propria-to or inferior to the taWn cf 
th n(.vtt$l eo etted 

•• t 
11 *4 • 1arneos allóvanees will oontthuo to be net1b]O 

	

• 	 irfull. 	. 	 •., 

	

- 	- 	• 	- 	 S 	 • •? 	•\ 	• P • • 

2.' The oonneeion Th(j) abovo La 	lteate''ty 
in rtaeot of Qonn held by the Mlii of Del 3ep0rste 
orcra will f.bllow in r/o of be1on.gtn to)tn •. 
orwHOB. 
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• 	'Garri8ofl 1rgtneer 	 •;• •• • 



copy of Secret letter No A/ 25761/AG/PS3(b)/146_s/2/D(pay/Sejces) 
dated 2.3.68 from 22& Govt of India Min of Def, New Delhi. 

N' "Sub : Field Service Concessions to Armyyersonnel And Defence / 
- 	ivi1ians in Operatioriil Areas 

I am directed to fefer to this M,.tn letter No A/02584/AG/PS3(a)/ 
97-S/D(Pay/Services) dt the 25th January, 1964 as extended and Army 
Instruction 7/S/48 as amended from time to time and to say that the 
president is pleased to sanction the following modification with 
effect from the dates shown :- 

The rates of special compensati.ry allowances will be 
- revised as under with effect from the 1st Mar, 1968 :- 

Rank 	 Rate. 

Hony Cojssjoed officers 	 30.00 
JCOS 	 25O0 
Hay 	 18100 
Nk 	 15,00 
OR 	 13.00 
NCS (E) 	 10.00 

Field Seyje Concessions will cease to be admissible to 
officers & personnel (including civilians paid ft from Defence 
Services Estimates) serving in Municipal & Cantonment areas of :- 

Li) SRINAGAR, JAJMU, UDHAjUR and Darjeeling with effect 
from the 1st March 1968 

(ii) Siliguri & Bagdogra with. effect from 1st March 1968. 

Consequent upon the withdrawal of field service concessions, 
the following concessions would become admissible at the stations 
mentioned in (b) above with effect from the dates shown therein 
to Army officers and personnel to whom the orders referred to 
in para 1 above originally applied 0  

Ci) 	Concessions listed in Appx 'A' to this letter to service 
officers and personnel and those in Apoendix 'B' to Civilians paid from Defence Services Estimates 0  

Special ad-hoc allowance of Rs 0  70/-pm to married 
service officers forced to live singly due to non-availability 
of married accommodation for 2 years, the position to be 
reviewed before the expiry of that period. 

The Concessions listed in Apox 'A' and the special 
ad-hoc allowance referred to at (ii) above will be 
withdfawn when married accommodation is available to the 
extent of 500/.. 	 - 

2. Field Service Concessions for all the other areas would 
be reviewed every'two years. 

3 	This letter issues with concurrence of the Min of Fin 
(Defence) vide their U.00 No 279-S/PA of 1968. 



/cOpY/ 

/ Appendix 'B' to Ministry of 
Defence letter No A/25761/AG/ 
PS3(b)/146-S/2/D(Pay/Sejces) 
Dated the 2nd March 1968 

Concessions Admissible to Civilians Paid From Defence 
Services Estimates Including civilians Employed in lieu of 
Combatants And NCS(E) (BcYTH POSTED) AND LOCALLY RECRUITED)O 

Free remittance of family allotments. 
2 postage free forces letters per individual per week 
Remittance within INDIAN limits of money orders and 

Indian postal orders free of commission upto the maximum 
valulk of Rs. 30/- per month per individual. 

Retention of family accommodation allotted by Govt 
at the old duty station on payment of normal rent 0  If the 
accommodatIon retained is required to be allotted to 
another entitled personnel for exigencies of service, the 
families may be shifted to alterna€ivé accommodation 
whether appropriate or inferiors to the status of the 
individual concerned. 

Note :- 1,' Dearness allowanges will continue to be 
admissible in full. 

Note:- 2. The concession in (d) above is applicable only in 
respect of accornodation held by the Ministry of 
Defence 0  Separate orders will follow In respect of 
accoTruTodation. belong to the Ministry of works 
housing and supply. 
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2758 	 CR NI' 4269 
Cz  otrii 	A .  a1onj ~tiow idary to H.ULA (NT 5662) 	30UTH 	• "1 '11. 	68St) £CUT11 anti E AST 

G. I 	11 	 ciJ 	 JR 	• 	• 

•w. 	 ',- ib 

2. 	Hi'(t 	.)!JE. - 	irr.21tfl1.J thz 	 an 

• 	. 	• 	. j 	•, 	.•••• 	 &..L. 	.J7.t 
..3 41 	 f1ci.'i 	cbt' ptrth 4  mU thn 	u11ah.'Ea.flt i2O (ib 0091) 

' 1 1c 	 bii 	i 	(U'! it'1 	 yYtiiu1tih' to 1ti 	jir.ctio:i. wit 

ó3) 	:.uH 	1ng L 	 'rO 	iLOKt,R 	43) 

• , 	, 



'o 	(: 	42) 	3n] 	trih .i.tii to 	L KM 	(. 6486$ 
i1orij 	...... 

	
to 	!'IR 	. z:.:1 	7.33 	(T: 	15 1 0) 	then 	in 

()1990) 	1ei. 	.dv1;r 	.o 	Li'i1 	.L 	(i'OI3t359) 	In. 	tx1ght line t 
to  

- "r. alonj Ole fol1o;Incj iin 	and beyond s 

." 	(914t375). 	O1nt 2)370 	(949359) 1:;L (973052) 
i55 ) 	 ( 	')cTh3) 

('i 	073'.') 	c 	• c1u 1 	toin 11:rit) 	to J:M: 	(TI1 	3539) 
.32-i 	.ILJ: 	742) 	(tO 	253) 

c1:y..i. 	(. 4q94) 	ir 	..re: 	tbovo 900) 	ft in th 
t1u1:jL1 	:'i1.1 	. ra 	in 	•:Y1L!ix 	'f. 

4- 2110fl1 tr: 	foi1o;ia'j l.ne and b.yOt 	t 
oint 	'0) 	(i 	4a1) 	to 	V. 	 ( 	 283) • 	.hThU 
(- 	777) 	; 	C•r 	1319 	4 	Cs 	z' 	2 2€19) 	1z.u'w 
(:tO 203) 	n71IN 	(i13 	525) 	to8th mile 	on 	(One 	XflO 

it; 	iac) 9th 31ile. stone (On fl:POKIJO-LI 	oaci) 
110i4 (fl'f 9379) 	2nd nile stone nzrth Of YU 	(P 9575) 
toI 	(Hr 	3592) 	i'Jç;i 	(t; 	6200) 	UflflOL IN 	(.x 8811) 
10L1 	(uJ 	2401) 	rut..ol4 	(N;1 4592) 	LfBO 	(i779) 

YULi:3 	(i 	0199) CM)ejjI 	9943) 	K\1?HU (NM 3125) •= 
i

.
cij-,it 5490 	1403) 	 g (tz 4866). 

• - 	;-o:th arid 1;crth :at o 	the 1in 	rwninq frorn 
•Lfl T7rcc:i 96) 	ptJ.rt 10140 (LT 17) 	point 10405 (LT 38) 
jnt 9'1) 	(JL 	9) 	le Junction 	(LT 5373), 	D\M11I (L'1 
6751) I)Qint 	(Lu: 64). 
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Ivp 20014/4/86-E.py 
'ovt of India, 

Ministry of Finance 
'j' Deptt of Expenditure  

1~v'1j I  

fV 
4 

New Delhi the 23rd Sept'86 

OFFICER MEMORANDUM 

Subjet : Grant of Special Comp (Remote Locality) Allowance of 
Central Govt ernploees posted in Arunalóhal Oradesh. 

The undersigned is directed to say that consequent upon 
decisions taken by the Governement of the recommendations of the 
Fourth Pay commission in regard to grant of Special Comp( Remote 
locality) Allowance to Central Govt Enployees posted in Arunalchaj 
pradesh vide Resolution No. 14(I)/IC/86dated the 13 Sp 86. 
&anction of the president is hereby conveyed, in superesion of of 
all the existing orders on the Subject to the grant of special Comp. 
(Remote Locality) allowance to Central Govt Employees posted 
in Arunalchal Pradesh at the following revised rates 

:- 

- - 
	-- - - - - - - -  a  

Sri 	Area 	Rates of Special X Comp Allowance per month (Rs) 
No 	 Basic Pay BaSicpay Basic 	Basic Basic pay • 	 below 	of Rs.950/- pay 

Rs. 950/- above but Rs. 15001pay of Rs. 
. below 1500/-above 	of Rs 3000/-  

but 	2000/- and above 
below RsOand 

above  
2000/- but 

below  

__-- 
- ,_ - -------------------- 0OO: 	 - 

1 Diffnci-icujt 150/- 	250/- 	350/- 	50 0/- 	660/- 
area of 
Arunaichal 
pradesh 

21 0 Through out 	125/- 	200/- 	275/- 	400/- 	525/- 
Arunaicha]. 
Pradesh except 

- diffjcult areas 0 	- - - - 	 - 	 - 

20 These areas take effect from 1.10.86 for the period from 1.1.86 
to 20.9.86, the above allowances will be drawn at the existing rates 
pm te matopnal pay in the pre-revise scale 0  

3. Pay means pay in the revised wxscales of pay introduced under the 
- 	 ccs (RP) Rules 1986.R in the case of those who retaied the exist 

scale of pay. It will Include besides pay in the pre-revised scale of 
pay appropriate dearness allowance, additional dearness allowance 
dearness pay ad-hoc IDA and interim relief thereon at the rate In force 
on 31.12.85. Where the application of revised rates in a loss to an 
employee, who has been continuously drawing the allowance from a date 
prior to 1,1086 The amount drwan by him imediately prior to that date 
will be protected by treating the difference between the allowance 
so drawn and that admissible at the revision rates as 
to him. The prtectjDn wil MzKQ1x continues till the ernp1em-
ains posted in the said region and becomes eligible to higher amount 
either on promotion or otherwise 0  

Contd 0 . ..2/- 



(copt) 

rJote :.pay means pay as pay as defined under FR0 cc 9(21)(a)(j), 

4, The Central Govt employees in respect of Special Compensatory 
allowance under there order will not be entitled to composite 
Hill compensatory a .11owance in addition 9  However where the Hill Compe-
nstory Allowance of any other compenstoz-y allowance admissible is 
more beneficial the same may be allowed in lieu of the Speical 
Compensatory allowance, 	 - 

5 • The Special Compensatoru allowance will be qx regulated during 
leave jo.thing x time and suspension in the same manner as City 
Compensatory allowance under this 141.nistry's 'Office Memorandum No 
2.((87)-E-Ir (n)/64 dated the 27 th November 1965 as amended from 
time to time, 

6, These arears will apply to civilians employees of the Central 
Govt belonging to Group B.0 and D. only 0  These orders will also 
apply to the B,C and D cIvilIans employees paid from the Defence 
Service Estimates. In regard to Armed Forces personnel and Railway 
Employees the sparate orders will be issued by the Ministry of 
Defence and Deptt of Railways respectIvely 0  

7. In their application to the staff of India Audit and Account 
Deptt, these orders issue In consultation with Controller & 

- 	Auditor General of India 0  

81 HindI version of the order is attached. 

Sd/-x-x-x-x x-x 
( RVerrna 

Joint Secy to the Govt of India 

2 
Sd/-x -x-x-x 

( PT Peetharnner 
Lt 
For Garrison Engineer 
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1_I 	 'TVl• 
•4 	 V 	• .4, a3 

the 14th 
JhJAJ:. 'IC3 

tj ce  

J. 
•1 	 ____ 

..; C. 	L 

nctd ror a1ctjr cnu rctjr4jnn the 3orvicet3 of ooetent 
(IjLji.j,J 	 .VjUC 	 .orth 	.9tcn I,jon cotp.iinC th. tatea 01 	 L2r1y., 	-'ipur, A;ZCd -.nct anci Tripura anu ILLe tnj0 

c-f iri 2zacwsh mu Id-zoma has bcti cflujn tb 
tiL1 	the -o':crn..it for  so  LIc  tii..  She Govcrant hci Zppointea uncr .Lc t.h:ir nThi of Leoretory, .ucirtr.nt of 

• ;iAi.ivc 	 o rc.vjcw the.. ezjotjzj alo'tjaroco 
t1c 	 L.o the vijouo catcolica of (vj1jafl 	jt]. Go2. 
.C11 COLC 3C.7th. ThC thi2 r(iOn & touggcst suitab1 iqrcve.. _L- 	ttion cf the torrajttco hcve been carcully 

C0iUC:.CCL by t OVt1nnt and the PCojcient is now pleaum to cczic ao 1'ollow3:-. 

(1) 	of 

hcre %:i11 be a f1zct trbrc of .osting 01 3 yero t a 
£o orieco 	..e,viee o 10 C38 of lcc& 3LU 2 yeu t a ti 	icr o4c wiTh coc- than 10 yc.aru of 3C1vioc. Pextos of 
1cC, tx3iflin, etC. in CXOC3D of 15 Cay per year utli be exelu. 
aiz covrtin thc tic pc'icd 01 43 ,ca, Cfl1ecr, Cfl oo1e-
ticn c: e £L.0 tcnurc Of ccrvioc cLtioncd above, ray be e0n81.. 

..b., o,tiu to a DtatiL. of 2cir ohoic as afar a potib],e. 
pro-.irec of c.utics ibr the pre3erjbed tcnuie in 

ttc Ltth L.3t Lhali bc. Livcn euo rcoitition in the oct30 of 
eli.41)Lt. OiCut) In the mttcr of: 

Uj0t of (ACUttiOfl of the nrl 	 e1oycee 
t ti;c 3tatec/1.Lion 	itoritzi 01 iC i;orth aotxn i'.cion will 

	

11y i 	3 ycai iiet uan be cxtenuc in 	ctien1 
OCL in c;:iCcie3 of Iubuie crvioc a te11 m 'ilcn the cqLoyee 

	

L;it-.(a i 	co to ty i0itij., he ad4oujb1c dcputcttion 
uonti.nuc to be )JiG c.urin toc periou of 

dcut:.tIcn co t.ztnu., 

(ii) 	 4 O 	ç'1 	 vn 

i'rrition in bathe poL3ta; 
Qciutation to central tetnre p031,8; and 

(o) cciiroo or tzatntn abroac. 

	

- .c.1 	ui -.zt o" cIt lo:ot thrco ycaro 3LrviCe in a 
1xt to crtr]. tCflurc dc'ut.ttoncy alro be relaced 

tc 	 in cuLrri ueo of z.Crjtorjoua ocrvjc(. in tot !orth 
tz 

(ont... ... ..2 
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- 	 --- 

A / -

96. vv 
I 	

L4 J 	bt.. 	iii •Ll• 02 aj 	ioy C ; i 
4.0 01 J(VL0 L: the ;:ot 	 - c.ion t. 

(vcn - j CVj1jL1 cloyeo13 kio ha' Ce.j. Ii':ia pill be L.?. 1ia Q CWil (44Zty) 11ove -1, te z.-tt. c2 5 p cent of iic pEy Lubjcut to a cetliJg of ••J. 1 4)/ 	3 -OT 	CC pO3t.11C the CL' 	 in the 1oijki A. 
 UjB UM  

G 	CjlOqj CC3 Uho are UCt)t  cvcr, hot bc clitb]. 	r ti.iO cji. (Ltr) .ilowc.ci.al (Luty) Uoe iil1 be In cdnitjo to aziy 

	

y ax1u/or c utti (u' iicue 	icu 6 urawn LijecL t0 ...t.. eoition that tL- otiL o: LX0 , 1 Ooi4 UC' : C. pltri c'ccIal py/.eputtjon (.Uuty) /i1otraie will not c.et .. 4W/.. p.r. 	cci4 ialo:z.rc iLito 
?rc ;i".l be tzui Dc.ttcJ.y, Lu s tory 

Z Lv) 

1, 

'Ic rte of the allot:cj 	ujil be 5;3 of bccic 'y sublout 

	

Of 	(i/. p, 	 to all eqloyce3 wikout 

	

/ liiit, 	covc a1lc.:ce will, be cd4oci'ol. t'lth cf 	ror 1..7..982 in the oao of Larz, 
.. S. • s — 	 • 	• . _. _. 

2. 

The Of :Uouuc  Vill bc  aZ £0110t3 	ttc 	LOlt? ef 

40/.. p a ir, 
. 2601- 15 	of bc.oio psy t3ubjcct to 

LiLci of 	b/- p.a, 

; 

al1ot:ixo viii be a 	£ollow3. 

2:53 of pcy cubjcot tc  
of i. 50/.. and ruaAwz o. 
. 	10/.. 

(b) Zjti 

?t:, trto r, 	260/.. !:3. 	40/.. P. Z4 -  

'CJ 	bcvo 	• 	60/.. 15 	of bade pay cubjcot to a 
rcLs),zn or .. 	153/.. p1 t1, 

Co. thc c:t3ti1Z rate o 	icciQl :it..:..'Lc:y 	.Ll'ujeo 
j12 th uncItaL Pr3ctceil, 	.a1j 	d 

	

. 	tt 

	

jX.i( 	'-C.'1 
ct1r -  2atc of 110 tuibanco 	lounc aujI3JjL. cf 

&t/_ M:x = xx  
corotary tc the Govt O. Ijj -. 

(ID. V. S. Ryudu) 
AEB/R 
AGEcr) 
For Garrison Enginect  


